/ces/

/a

b}qf'*fz>f3iﬂ,_
(L.R.K. Prasad)
| Membar (A) A8
./ 8.5.98. On the request made on bahalfAbf Shti A.8. 0jh
the learned counsel for the applicant, thk: czse is
adjourn?d to be taken. up on. 24.7.98 for admisTﬁon.
- - l
L WL
yess/ . L (LJRuKi. Prasad)- - (U.Nquhrotraj
. Member (A)- ~ Uioe-chaiphar
4 4.7.98,-‘.Shri‘A.K. 0jha, the counsel for the appiicant.

&

0A - 125/96

/ 18.3.98. . None for the applicant. L.
On the reqguest made on behalf of Shri Lalit Kishore,
. the Addl. Standing Counsel for the respondents, the case is
" adjourned to 13.4.98 for admission. :

/cBs/ | (L.R.K. Prasad)

. Member(A)
13.4.98, On the request made on behalf of Shri Lalit Kishore,

the case is, adjourmed to 8.5.98 for admission, with-the consent
a -~
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of the applicant.

s+ The learned counsel for the applicant states that
the applicant has died on 13.7.98. He further states thaﬁ
an application for substitution shall be moved for bringing
legal representative on record. -

2. List this 0A on 7.10.98 for direction.

| fopr T2 , \ﬁ&;
8BS/ (L.R.K. Prasad) (V.N. Mehrotra)

Member (A) ' ~ Vice-chairman




’ B
O -
5/07.,10,98 None for the parties, .
List on 18,12, 1998 for dlrectlon. )
(Lakshrna ) ‘- (L.R.K.Rr&sad)
Membe r ( J) Member(A) ,
6/18.12,98 List on 29,01,1999 for direction. _
A e o
. (La kshma " (LeReK.Prasad)
SKI , . Member (J) o Member (&) .
¢ ' : ) N .- ' B . o . - : 0y . & ’ ‘ll I
7./ 29.1.99. None for the A parties. List it on 5.4.99 -
. for diréction. » . . ! W/
/2Bs/ | o C (LAKSHMAN ‘JHA)
‘ MEMBER (J)

8/05,04:99 ‘Shri A.K.O'r'xa, couns el for the appllcant
e None forthe respondents', -
S5 mxmgxxnmhxmxgxxxxxxmmkxx s
Let it be listed agaln on 19,04, 1999
for hearing on M.A, No.199/98, . .
-

(SeNaraydn)' -
Vice- Cha irman

k

SKI
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O.A.No,125/96

9}22. 7.1099  List it for hearing on 1,9,1999 with the

.
i

g wrn

-"‘n@me of Shri A.B, Ojha, counsel for the applicant|

| an sh::' D, X, Jha, ASC for the respondents, ‘7?
( Lakshman Jha )
' Member (J)

MES, B

PR TN

R

10/01,09,99 For want of time,the hearing is ad_]ourned tc

W, ’ . 24,10, 1999 ﬂ
{ o o (L, Bning 1 19na) (8 .Narayan) £
P SKJ Membe r(A) " Vice~Chaimman E
- 11./ 21.10.99 |
] - ;;
¥ On the request made on behalf of the applicant,ﬁiﬁ

let it be listed after four weeks on 22.11.99 For hearing.

/cBs/ (L' HMINGL - (S« NARAY AN)
{ : MEMBER (A) : : VICE-CHAIRTN

I 12/22 11,99 Shri A.B.Ojda, counsel for the applicant. f

.L Shri D.K.Jha, aSC for the respondents,

' Heard the leamede ocounsel for the parties,

. Argumént concluded. Order reserved, , L

' | -

‘ L (S .Naraygen) - [

i : . 4 .
SKI > V ice~Chd iman *l

13/11.01.2008  oxer pronounced as per separate sheets |

(S .Narayan)
Vice-Chairman
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